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By Hon'ble lir, S, Das Gupta Al

“This agplicetion hes been {ile o wmreer

secli 889 seeking cirection to the responcents



.

to grant to the pplicanmt officisting @ llowance of

the post of Coel and tool Checker for the period

from 1,1,1971 to 31,12,1971, Further directions prayed
for cre thet the respondents be directed to pay over-
time ond Night duty allowance to the cpplicaht for

the perioc2l,4,1964 to 25,4,1973 and from 26,4,1973
till dete and elso to correct the applicent 's seniority
and grant him éeniority on th; post of Coal and tool
Checker with e ffect 21,4;1964.VThere are several other

reliefs prayed for in the applicetion,

& &t the out-set, when the case was being
heard, we noticed that the spplicetion suffers from
multiplicity of reliefs, which do not-fellw;)Wiéh'ﬁ»n
each other The learnedcounsel for the applicent stated
that he would press only for relief of officisting
allowance on the post of Coel and tbol Checker w,e,f,

1,1,1973 and the case was heard accordingly.

3, Adnitted position of this cese is that
the spplicent who was posted as Oil men in Chopan was
made to work also as Coal and Tools Checker for the
period from 21,4,1964 to 25,4,1973 on administretive
exigency. He had beenrepresenting for two decasdes for
being granted officiating sllovance and finally by
orcer dated 9.5,1988, the applicant s grievance was
partially redressed, On further representation, an
order cotedt 12,6,1988 waes issued granting higher
salary to the applicant for the period he had worked
as Coal and tool checker. However, in thet order, no
officiatingi allowance was e%gg for th period from
1,1,1971 to 31,12,1971, For t%;is period t&&t the

applicent seeks officidtin <«llovénce, which is the

nl i he
on.ly rellef that we are Considering
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4, The position taken by the respondents in
the ounter @8fficavit is thet due to nonvailaibilily

r of post from 1,1.1971 to 31,12,1971, cpplicent was
nof entitled (to any officisting ¢ llo ance end

therefore, payment could not be macde to him,

5. de hsve hecrd the learned muncel for
both the parties, In ow view , postition tcoken by
the respondents,denying the officicting allowdnce
from 1,1,1971 to 31,12,1971 is untenzble., The orcer
deted 9,5,1988 istelf sugcests thet for the relevént
period, post VFdS&QI‘Qé';ZE‘ to give relief to the
¢pnlicent. If,in pursaume of this orcer, applicant
could be given reli f for the entire period, it is
not clear to us why they could have excluded this
short period <nd denied the applicent relief for
this period. admittedly the cpplicunt hed worked
during this p riod also as Coal and toll “he cker
and therefore, he is emtitled fo the officiating
a1lo ance for this eriod also.In cese no post was

available, 1it would be incumbent upon the respon-
? i i

dent to creste supernumery post.

6, Inview of the foregoing, we dispose of
this epplic.tion with the direction to therespon eres
to pay to the applicant officiating @allo ance for
the perioffrom 1,1,1971°t6°31,12,1971 within a
period of 3 months from thedite o communication

of this order. parties shall bear their own costs.
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